JOINT INSPECTION REPORT OF DISTRICT ADMINISTRATION, KANPUR, NAGAR NIGAM KANPUR(KNN),
KANPUR DEVELOPMENT AUTHORITY AND UTTAR PRADESH POLLUTION CONTROL BOARD (UPPCB) OF COD
DRAIN AT KANPUR NAGAR,UP IN COMPLIANCE TO HON’BLE NGT ORDER DATED 02.09.2022 IN THE
MATTER OF Radha Raman Dwivedi & Ors. Vs STATE OF U.P. (ORIGINAL APPLICATION NO. 530/2022)

1. ORDER OF THE HON'BLE TRIBUNAL:
The Honble NGT directed on 02.09.2022 the following:

“1. Mr. Radha Raman Dwivedi and other residents of Y-1 Block, Kidwai Nagar, Ward No.66, Kanpur, Uttar Pradesh
have sent the present letter petition, which is treated and registered as original application, complaining that at the
time of establishment of COD in Kanpur, Kacha Drain 15-20 feet wide was carved out for discharge of rain water
which join river Pandu after 10-12 kms. At that time, surrounding land was under cultivation and there were no
residential settlements. Kanpur Administration prepared a plan for construction of 120 feet wide road adjoining the
drain and sold plots on both sides of the drain giving assurance for construction of above said road but the above
said road has not been constructed till date. Domestic sewage of colonies which came up on the surrounding land
was connected in the drain. Subsequently, on transfer of the area to the Kanpur Municipal Corporation the width of
the drain in the area was increased to 50-60 feet in the course of desilting of the drain with JCB due to which the
trees on its embankments have fallen or are about to fall. The drain has become narrowed in the stretch from By-
pass to river Pandu. The residents of the nearby colonies are discharging their domestic sewage in the drain due to
there being no sewer line there. Some persons living in slum along the drain have also constructed latrines on the
embankment of the drain and they are also discharging domestic sewage in the drain. Sewage in the drain has
stagnated and is emitting foul smell which is posing serious health hazards to the residents of the locality.

2. This Tribunal is empowered to suo moto take cognizance of the cases involving questions relating to environment
arising out of the implementation of enactments specified in First Schedule of the National Green Tribunal Act, 2010
as held by Hon’ble Supreme Court in Municipal Corporation of Greater Mumbai V/s. Ankita Sinha and others 2021
SSC Online SC 897. This Tribunal can also take cognizance of such cases on the basis of letter petitions in accordance
with settled principles of law governing Public Interest Litigation.

3. Prima facie, the allegations made in the application raise questions relating to environment arising out of the
implementation of the enactments specified in Schedule I to the National Green Tribunal Act, 2010. In view of the
allegations made in the application, we consider it appropriate that a Joint Committee be constituted to verify the
factual position. Accordingly, we constitute a Joint Committee comprising of representatives of State PCB,
Commissioner, Municipal Corporation Kanpur, Kanpur Development Authority and District Magistrate Kanpur City
and direct the same to meet within three weeks, undertake visits to the site, look into the grievances of the
applicant, associate the applicant and other residents of the areaq, verify the factual position and submit its report
within one month by e-mail at judicial-ngt@gov.in preferably in the form of searchable PDF/OCR Supported PDF
and not in the form of Image PDF. The State PCB will be the nodal agency for coordination and compliance.

4. In case the Joint Committee observes any violation of consent conditions/environmental norms then it shall
forward a copy of its report to:- (i) the Commissioner, Municipal Corporation, Kanpur to enable him to comply with
the recommendations in its report or file objections against the observations/recommendations in its report and file
his response before this Tribunal as desired within one month from the date of receipt of a copy of the report of the
Joint Committee; and (ii) the State PCB and District Magistrate, Kanpur City to enable them to take appropriate
remedial action including prosecution of the concerned officers of the Municipal Corporation, Kanpur by giving
notice to/hearing the Commissioner, Municipal Corporation, Kanpur and following due process of law in accordance
with Statutory provisions mandating them to take remedial action for prevention, control and abatement of
environmental pollution/degradation and protection and improvement of environment and submit their action
taken report within one month from the date of receipt of a copy of the report of the Joint Committee.

5. List for further consideration on 15.12.2022.

6. A copy of this order, along with a copy of the application and documents attached with the same, be forwarded
to the State PCB, Commissioner, Municipal Corporation Kanpur, Kanpur Development Authority and District
Magistrate Kanpur City by e-mail for compliance.”
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2. JOINT INSPECTION OF THE COMMITTEE:

In compliance to the aforesaid orders dated 02.09.2022 of Hon’ble Tribunal, New Delhi, a Joint
Committee comprising of following members has been constituted by Uttar Pradesh Pollution Control
Board (Nodal Agency) vide its Office Letter No. H81189/C-2/Vidhi Anu./NGT No-274/22 dated
14.09.2022 and other department letter as Additional Municipal Commissioner- Kanpur Nagar Nigam by
in letter no. D/950/Na.Aa./Pro.Cell/22-23, dated 25.11.2022; Secretary, Kanpur Development Authority
by letter No. 547/Sachiv/PA/KDA/2022-23, Dated 01.12.2022 and District Magistrate, Kanpur nominated
dated 15.09.2022. Copy of the said office Letter’s is appended as Annexure |

1. | Mr. Ramanuj Member
Adnl. City Magistrate 2

Representative District Administration Kanpur Nagar
2. | Mr. Ram Kumar Tewari Member
Executive Engineer, Zone -2
Nagar Nigam, Kanpur

3. | Mr. Dhirendra Bajpai Member
Executive Engineer,

Kanpur Development Authority
4. | Mr. Amit Mishra Nodal Officer & Member
Regional Officer

Uttar Pradesh Pollution Control Board, Kanpur
(Nodal Officer to UPPCB at District level, Kanpur)

3. PRESENT CONDITION OF THE COD DRAIN:

Kanpur city is habituated between two rivers namely River Ganges on north and River Pandu on south. River
Pandu which is a tributary of River Ganga. The Pandu River runs for around 80 kilometres and meets River Ganga
at Fatehpur. The COD drain is fully Tapped and connected to the 210 MLD Sewage Treatment Plant at Bingawan.

4. OBSERVATION BY THE COMMITTEE:

In compliance to said orders of the Hon'ble NGT dated 02.09.2022, a joint team of officials from
KNN, KDA, UPPCB and District Administration, Kanpur visited the COD Nalla at Kanpur Nagar, UP & its
surrounding areas on 07.12.2022. At the time of inspection, Petitioner Mr. Radha Raman Dwivedi
residents of Y-1 Block, Kidwai Nagar, Ward No.66, Kanpur, Uttar Pradesh, was also present on the
inspection site. The Petitioner also presented her case in writing before the members of the constituted
committee. Copy of the letter is appended as Annexure Il

Joint team of officials from KNN, KDA,
UPPCB and District Administration, Kanpur
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Petitioner Mt Radha Raman Dwivedi was present on the inspection site.
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The COD Nalla at Kanpur Nagar, UP and its surrounding area was inspected by the joint team & details
are following:

REPORT OF THE NAGAR NIGAM KANPUR:

It is respectfully submitted that the Nagar Nigam Kanpur Department, who is one of the member of the
Joint Committee, has submitted that the said COD Nala starts from Kidwai Nagar Highway, passing Pashupati
Nagar Chandipurwa parallel to Kanpur -Sagar Highway and goes till Pandu River, which average width is 10 meters
and length is about 6200 meters. By tapping the drain 300 meters before Pandu River, the drain water goes to 210
MLD Sewer Treatment Plant, Bingawan. Cleaning of the COD drain is done every ycar by the Nagar Nigam in a
mechanized manner in the month of March to June with machines like Poklen etc. An estimate of more than 200

crores is possible for making Retaining wall and paving on both sides of the drain. Copy of the report is
appended as Annexure Ill.

REPORT OF THE KANPUR DEVLOPMENT AUTHORITY

It is respectfully submitted that Kanpur Development Authority official that Kidwai Nagar Y One

Block Yojana was handed over to Nagar Nigam Kanpur on 3rd September 2015. Copy of the record is
appended as Annexure IV.

REPORT OF THE UTTAR PRADESH POLLUTION CONTROL BOARD

It is respectfully submitted that the UPPCB Department, who is one of the member of the Joint Committee,
and also nodal agency, has submitted that the said COD drain is an open and earthen drain, the width of this
drain has been found to be irregular. From Kidwai Nagar to Naubasta, there are residential colonies and
a road for traffic on both sides of this drain. Further it flows to left side of the Kanpur -Sagar highway,

COD drain is connected to the 210 MLD Sewage Treatment Plant at Bingawan by complete tapping at
near Bingawan.

Status of COD Drain
Catchment | Name of Drain | Latitude/ Length | Tapped/ Flow Average Flow in | Connect to
Longitude in Km Untapped/ / Flow in | MLD At | STPin MLD
Partially Standing | MLD visit
Tapped time
Kanpur COD Drain N26.415992, 6.20 Tapped Flow 8.81 550 210 Bingawan
E 80.331587 STP

During visit, geographical coordinates, photographs and other relevant information were also
collected which are incorporated in the Report. The main observations of the team are given below:

e Laying of trunk sewer near COD drain has not being carried out. The residents of the residential

houses located on both sides of the drain discharge their domestic sewage effluent directly into
the drain by connecting it through hume pipe directly.

Almost all Slum households located somewhere along drain having pit latrine/ no proper
sanitation facility are directly connected to COD nala.

The residents dispose the municipal solid waste directly into COD drain which has adverse
impact on the environment/health and dirty conditions.

The sewage flow in the COD drain has been found to be partially blocked due to silting and
disposal of municipal solid waste by the residential settlements located around the drain.

The Joint team collected 02 Nos. of surface water sample from the COD drain. Lab analysis results
are tabulated as below:
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S.No Parameters Sampling Location
Open Domestic Tapped COD Drain
COD Drain near Before connecting 210 Detection Range
Yasoda Nagar MLD STP Bingawan
1_|pH 7.98 7.84 02-12
2 TSS (mg/l) 56 72 5.0-10000 mg/l
3 Total Coliform 170000 120000 <1.8 MPN/100 ml & above
(MPN/100 ml)
4 Fecal Coliform 110000 70000 <1.8 MPN/100 ml & above
(MPN/100 ml)
5 BOD (mg/l) 36 60 1.0-1000 mg/I
6 COD (mg/l) 90 170 4.0-1000 mg/I

e Allvalues in mg/l except pH. The Lab Analysis report is annexed at Annexure-V.
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5. CONCLUSIONS:

* Regular Floating Garbage Arrester and silt cleaning / drain dredging by adopting suitable methodology,
depending location and condition of COD drain.

e Indensely populated areas, COD drain need to be replaced by RCC conduit pipes or construct Retaining
wall and paving on both sides of the drain for the purpose of security, hygiene and pollution control.

* Proper solid waste disposal system is required otherwise this will find its way into COD drain, especially
in rainy season.

6.0 SIGNATURE OF THE INSPECTING OFFICIALS

S.No. Name of Nodal Officer & Member Signature
1. Mr. Ramanuj
Adnl. City Magistrate 2 Lf
Representative District Administration Kanpur Nagar /
2. (Amit Mishra)

Regional OfTicer &/,:Z

Uttar Pradesh Pollution Control Board Kanpur
3. Mr. Ram Kumar Tewari
Executive Engineer,
Zone -2, Nagar Nigam, Kanpur
4. Mr. Dhirendra Bajpai %\
Executive Engineer, y

Kanpur Development Authority
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"....3. Accordingly, we constitute a Joint Committee comprising of representatives of State PCB,
Commissioner, Municipal Corporation Kanpur, Kanpur Development Authority and District Magistrate Kanpur City
and direct the same to meet within three wecks, undertake visits to the site, look into the grievances of the applicant,
associale the applicant and other residents of the area, verify the factual position and submit its report within one
month by e-mail at judicial-ngt@gov.in preferably in the form of searchable PDF/OCR Supported PDF and not in the
form of Image PDF. The State PCB will be the nodal agency for coordination and compliance.

4. In case the Joint Committee observes any violation of consent conditions/environmental norms then it
shall forward a copy of its report to:-

(i) the Commissioner, Municipal Corporation, Kanpur to enable him to comply with the recommendations in
its report or filc objections against the observations/recommendations in its report and file his response before this
Tribunal as desired within one month from the date of receipt of a copy of the report of the Joint Committee; and

(i) the State PCB and District Magistrate, Kanpur City to enable them to take appropriate remedial action
including prosecution of the concerned officers of the Municipal Corporation, Kanpur by giving notice to/hearing the
Commissioner, Municipal Corporation, Kanpur and following due process of law in accordance with Statutory
provisions mandating them to take remedial action for prevention, control and abatement of environmental
pollution/degradation and protection and improvement of environment and submit their action taken report within
one month from the date of receipt of a copy of the report of the Joint Committee.

5. List for further consideration on 15.12.2022....."
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AMVEX VRE @

REGIONAL LABORATORY KANPUR
;"0\“‘7,: UTTAR PRADESH POLLUTION CONTROL BOARD
E ’ 5243,Sadbhavana nagar,Awas vikas phase-3,Kalyanpur,Kanpur-17

TEST REPORT: WATER LABORATORY(SURFACE WATER)

Ref no-18933570/Kanpur Nagar/2022
1

2
3
4

Date:12/12/2022

Sample Location: COD Tapped Drain Before connecting 210 MLD STP Bingawan
District: Kanpur nagar

Address: Kanpur

Sample Source: Drain

5- Type of sample : Surface Water

6- Sample Collected By : Shri Ramanuj ACM 2 Kanpur Nagar, Er. Amit Mishra RO UPPCB Kanpur Nagar, Bharat Shukla JRF &
Saurabli 1laris JRF

T7- Odour : Foul

8- Quantity and Packing : Plastic Jerican

9- Datce of Sample Collection : 07/12/2022

10- Aunalyis Indented by : RO Kanpur Nagar

11- Date of sample receipt in Lab : 07/12/2022

Parameter Unit Results Detection Range
p11,4500 11 B Electronic method - 7.84 02-12
Suspended Solids , 2540 D Total Suspended mg/l 72 5.0 -10000 mg/1
Solids dried at 103-105 0C
Total Coliform. 9221 B Standard Total Coliform MPN/100 ml 120000 <1.8 MPN/100 ml &
Fermentation Technique) above
Fecal Coliform, 9221 E Fecal Coliform Procedure MPN/160 ml 70000 <1.8 Mg’ll:g"igﬂ ml &
BOD, 3 day 27 0C IS 3025 ( Part 44): 1993 Bio mg/1 60 1.0 -1000 mg/1
COD, 5220 B Open Reflux Method mg/l 170 4.0 -1000 mg/1

Remark:* - NA

Analysed by
[Raj Karan Verma(SA)]

Aut]‘ol ized by Digitally signed by
MADH AVI MADHAVI KAMALVANSHI

KAMALVANSH' Date 20221212152527

+05'

Dr Madhavi Kamai%anshi ASO AMIT Digially signed

by AMIT MISHRA

MISHRA Date: 20221212

. 15:52:43 +05'30"
Regional Officer

Note: 1 The results in the Test Report relate only to the items tested: 2. The report shall not be reproduced-except in full, without
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- REGIONAL LABORATORY KANPUR
M
,“‘:;‘,}i UTTAR PRADESH POLLUTION CONTROL BOARD
P et 5243,Sadbhavana nagar,Awas vikas phase-3,Kalyanpur,Kanpur-17

TEST REPORT: WATER LABORATORY(SURFACE WATER)

Ref no-18931084/Kanpur Nagar/2022 Date:12/12/2022
1- Sample Location: Open Domestic Drains at COD Drain near Yasoda Nagar

2- District: Kanpur nagar

3- Address: Kanpur

4- Sample Source: Drain

5- Type of sample : Surface Water

6- Sample Collected By : Shri Ramanuj ACM 2 Kanpur Nagar, Er. Amit Mishra RO UPPCB Kanpur Nagar, Bharat Shukla JRF &
Saurabh Haris JRF

7- Odour : Foul

8- Quantity and Packing : Plastic Jerican of 1 lit.

9- Date of Sample Collection : 07/12/2022

10- Analyis Indented by : RO Kanpur Nagar

11- Date of sample receipt in Lab : 07/12/2022

Parameter Unit Results Detection Range
pH.4500 H B Electronic method : - 7.98 02-12
Suspended Solids . 2540 D Total Suspended mg/l 56 5.0 -10000 mg/l
Solids dried at 103-105 0C
Total Coliform, 9221 B Standard Total Coliform MPN/100 ml 170000 <1.8 MPN/100 ml &
Fermentation Technique) above
Fecal Coliform, 9221 E Fecal Coliform Procedure MPN/100 ml 110000 <l.8 ]\1]’![3\/100 ml &
above
BOD, 3 day 27 0C IS 3025 ( Part 44): 1993 Bio mg/l 36 1.0 -1000 mg/1
COD, 5220 B Open Reflux Method mg/I 90 4.0 -1000 mg/l

Remark:* - NA

Analysed by
[Raj Karan Verma(SA)]
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